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Banzy 3ingh
v/s

Union of India & Others

$ Fzespondznt s
Mr. Virendra Lodha : Counsel for the apslicant
Mre. U.De Sharmsa : Scunsel for the respondents

CORAM
Hon'bls Mr. Sopzl Frishna, Menber (Judicial)
Hon'hle Mr.'o.?. Sharms, Membwer (Administrative)

EER HOM'ZIE Mp. O.F, SEARMNA, MEMRER (ADMINISTEATIVE)
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order Aated ©.4,.678 (Annerure A-2) mav bz Juashsd and the

directzd to take the apirlicant acl in

rezspondents may b
gervice forthwith. There is = further praver thst the applicant
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may be treated as in continumis servisce, with all consequential ?

zne fits.
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z The applicant was appeinted 25 a cazual labour in the
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Railway E1Cﬁt11fn-ﬁt1(n Projeot Diviszicn, Bharatcour in the
charge of the Divisicnal Engireer Telecraph (RPailway Electrifi-
cation) by order (annevure A-1) Jated 27.58.85. vide letter
dated ©.4.22 (Annexvurse A=2), the applicant woes inforned that

e would ke discharged from sérvice w.ee.f. 4.5.29, The
applicant's cace iz thakt he was not‘paiﬂ ret renchie nt mep*nca_
“ion as provided ander the Industrizl Dispitesz 2et and the

A Aot wers also not followed
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applicant waz enjaged o work o

4. During +he argumernts, the lsarnsd crunsel for the
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Department through Bhartiva Dal Tar Mazdeor Meach Ve,

Hgenent of the Hoa'bhls Suprene

Jnion

of India & Cohers, ATR 1927 30 2342, deslivered on 27.10.87.

The facts of the case of this judgnent are thas the e
concernsd had bzen working as casaal latoure for long
The HI'hls Supremz Court obhservad in their julds
regularigation of tewporary emoloyzes or czgual
long oeriod iz oot 3 wige policy . The Hon'hle Suprems

oazilhle

'l'

E N

who have been continuously worlding £oo mors

the Fosts & Telegrephs Departimerd o The lszined

applicant thercafter producsd Tefore vz 3 copy of the

of the Prin2igal Banch of the Tribunal in Munim Singh

T2, Union of Ipdia & Ors in 08 1o. 1476790, deliversad

I this judgment, the
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scheme for regularization of the casusl labour

et il

Principal Bznoh wss Jdezling wikth

rams

rericds,

the cazuzl lalhwoursrs
than one year in

counacel £or he

judogmznt
l{..’. OrS .
on 2.3.91,

the caz
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ccecut ive Bnglincer,
The Tritunal
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in accordance

with the Airecstions of the Hon'hle E2ugrems court in the case,
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in their offices located throaghout the cocuncry. The lsarnsd
connzel for the asplicant 2ddzd that the zgplisant in this
had, in any caze, fot in szrvice of more than one year and
ever, on the date of the Juwlgment of the Hon'hle Suprene Coark,
cited zhove, he had completsd more than one year's servics.The

Tribunal in thiz order, referved Lo abhove, had not laid down

eny cut offF date ard had not stab:d that casual laboursrs engagsed
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Tharefore, zecording £o Wimy the zpplicant is entitled o the
zame benefice which have Lesn gqrant=d by ths Tribunal by ordsr

hzard the lzarned ocounsel for the partie;
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and hzre gon: throagh the rzeoords alss Judgmente altzd
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before na. The Unlon of India had £iled an SLF ajainat the
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Judgment of the Tribunal in the case of Manin Singh & COrs
The Hon 'hle Suprems Sourt in theilr Judgrent in this cage,

!
reportsd as Union of India & Ors. Vs. Munim Singh & Cra.,

beorpeicon 2f the rstrenched
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Yahaourers anywhere in India wharever vacancies exist.

(i
f
o
=
[y
-
e

Ths position that emerges from the Julgwencof the Hun'hln

7 have upheld the grant of

.o

Supremns Coart niw is thar the

benefits 4 the casual labourers under the scheme prepared

o ooz into force foom 1,110,290 In other words,
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the spplicant zhall be considered for vegularisation and
absorption in accocudanc: with the provisicors of the zcheme

within the Division from which he was ferminzted in aooordance
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